GOVERNMENT OF INDIA
MINISTRY OF FINANCE
INCOME TAX DEPARTMENT
OFFICE OF THE CHIEF
COMMISSIONER OF WEALTH TAX
CCIT, GHAZIABAD

To,

SHASHI SHEKHAR

1/167 , CHIRANJIV VIHAR
GHAZIABAD 201002,Uttar Pradesh

India
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%‘ Sir/ Madam/ M/s,
% i '. { .;. /
% Subject: Wealth-tax Act, 1957/Letter - Letter ' '
Sub: Registration as a Valuer under section34AB of Wealth Tax Act-1957 -
Regarding-
* With reference to your Ietter/appiication received in this office on 12.01.2024, it is .
informed that your name has been registered u/s 34AB of the Wealth-tax Act, 1957
as valuer for the classes of assets mentioned as follows: -
Valuer for-immovable Property (Other than Agricultural lands,
Piantations, Forests, Mines and Quarries)
1. Your Registration No.is VALUER- 06/2024-25 in the Register of Valuers
... maintained in the office of the Chief Commissioner of Income-Tax, Ghaziabad.
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Your registration shall be effective from 22.11.2024.
2. In this regard, it may please be noted that;

() The report of vaiuatron shall be prepared by you in the prescnbed form (

including all required mformatzon and documents) as per Rule 8D of Wealth-_

tax (Thlrd Amendment) Ru[es 1972 and the detalls of alt such reports of

(r) Whenever you are oonvrcted of any offence and sentenced to a term of o
imprisonment; or 0 . SR : ik _ :

(u) In a case where you are a member of any assoczatlon or rnstrtut;on :
established -in  India hav:ng ‘as its - object the contro[ supervrsron regulatlon or L
:encouragement of - the professron of - archrtecture, accountancy or company .

cretaries or. such other professron as. the Board may specrfy in thrs behatf by :
notlﬁcatlon in the Official Gazette and found gurlty of misconduct |n profe slor‘a'
capacrty, by such assoc:atlon or mstrtutlon or : : : ;

(m) In any other case you are held guﬂty of mlsconduct by the Chlef_ R

Commissroner of Income Tax in accordance wrth the procedure ta:d down m ruIe 8F

and rutes 8H to 8K of Wealth Tax Rules

You shal! rmmed!atety after such oonvrctlon or as the case may be

fmdlng, mtrmate the partlculars thereof to the Chref Commlssmner of_ '

Income—tax Ghazsabad
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4, As per rule 8A(13) of the Wealth Tax Rules, 1957 notwithstanding anything
contained in sub-rules (1) to (12) you shalt not qualify for registration as a valuer if:-
(i)You have been dismissed or .rem'oved from Gov'er'n_'ment Services; or
(i) You have been convicted of an offence connected with any proceeding under

the Income-tax Act, 1961 (43 of 1961), or the Wealth-tax Act, 1957(27 of 1957), or

the Gift-fax Act, 1958 (18 of 1958), or a penalty has been imposed on you under

_-tax Act or
R (i) Y_o_u__are.und.i.

('iv,)'__You__',have ' t nCed to ‘a __.'t_er_m of

'- '.('v_'.:)..:.‘{. ou:have-been gui!ty'.'—of. miSCon'dubt-in_yo_u r p?o.feeﬂonet. 'ea'pacity,-

( ) In a case where you are: a member of any assomatnon or anstltut;on
establlshed in Indla havrng as. rts object the controi supervision, regulatlon or
'encouragement of. the professron of engmeerlng, archttecture accountancy, or

_-'.company secretanes or-such other professron as the: Board may. specn‘y in hls behalf E L

5'by notiflcatron in the Ofﬂcral Gazette by such assomatlon or mstltutlon or.

| (b) ln case of v:olatlon of the condations wrrtten m 4 () to (v) above you W|IE )

E_meorm the oﬁlce cf the Chief Commlsswner of !ncome-tax Ghanabad lmmed.ateiy m_-:- S e

‘.'wnting. S
"5 Whenever any penalty zs lmposed on you you shail lnform the offlce of the Chlef )
-'fCommrssmner of income-tax Gha2|abad about the nature of penalty Within a month '

as mentioned tn the rule 8~A(13) of the Wealth-tax Rules 1957 | > '
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6. As soon as you accept job with Government/public sector undertakings or any non
-government employer, you shall inform the office of the Chief Corhm_issioner of
Income-tax, Ghaziabad. _Durihg the service the Registration will be suspended and

during this period any report of Valuation will be treated as void. The registration will -

be treated as cancelled from the date_of_ getting employment,

, of | he . Weeith ."tex Acf .

ee ye: _rs' from the eﬁectwe:" |

date. of reglstratlon, and _lnv-‘-"cas, or. violation of _r evant. prowsrons or the above-_

mentloned conditlons or not fmdmg the performance satasfactory, the reglstratlon may

be canceiled under sect:on 34AD of Wealth-tax Act 1957

9. The apphcation for renewal of approval should be subm!tted at Ieast 60 days

before the expiry of the current approvai |

 'MANOJKUMAR GUPTA .
~ 1+ CCIT, GHAZIABAD -~

E

Copy to:
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1. The Pr. Commissioner of Income Tax, Ghaziabad for kind information.

\/I' he ADG (System)-4, Income Tax Office, VaisHali, Ghaziabad for uploading in
ey,

departmental website.
3. The Income Tax Officer, Wgrd-2(2)(3), Ghaziabad for kind information.
s i .
MANOJ KUMAR GUPTA
CCIT, GHAZIABAD






